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4 	 014ND 	226 	of 1990. 

Between 	 ' 	 Dated: 30-4-93. 
Y. Subba Rao 

Applicant 

THE CNTRP1L DM  T,,N I STR qT I VT TI!1JN4L HYDER3A0 	N&WHYDRA?� D. 

4 	 014ND 	226 	of 1990. 

Between 	 ' 	 Dated: 30-4-93. 
Y. Subba Rao 

Applicant 

And' 

Respond ants 

Secretary, Oholpur House, She jahain road, New Delhi. Secretary, Oholpur House, She jahain road, New Delhi. 

Caunsel for the Applicant 	: SrI. R.V.Mallikarjuna Rac, * 

Counsel for the Respondents 	: Srj.N.V.Rajnana, 4sgggg%'Add1.ccsc 

CORAM: 	 ' 

Hon 'ble 1r,' A.S.Gorthi, Ikdrninistrativ.e Member 
Hon'ble fir. T,Chanctragekhar Reddy, Judicial Member 

The Tribunal made the following ordor:- 

The relief asksd.?or in this application pertains to the 
claim of the applicant for appearing before the Civil Service 
Examination 199B. When this application came up for admission 
an interji1 order was passed allowing the applicant to appear for 
the sid. examination. Learned counsel for the applicant now 
states that the applicant hevinq appesred for the said examination 
did not qualify there. The application has thus bepome infruc-
tuoys. He therefore does not wish to press the 0.4. Hanes this 
0 1 4. is dismissed as infructuous. There shall be 'no order as to 
costs. 

DepReqis d 

Cops' to:-. 

Secretary tI; Government, Ministry of HoThe Affairs, Department 
of Personnel, Union of India, New Dslhi-oO1. 

The Secretary, Union.Publje Service Commission, Oholpur 
House, Shajahan road, New Delhi. 	 - 

3. One copy to Sr" 	 Rao 

Onee-copy to Sri, N.V.Rarnana, 	5%X/Addl.CG5C, CAT, Hyd. 
5, One spare copy. 
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IN TEL CLNTRJ 	DNINIsTRATIvL: TPJ:LTNAL 
IffLERABAD BENCH Al-  HYDERABAL 

THE HOitiSLE ML.V ELADRI RAo,;V.C. 

AND 

THEHON' ELE MR. R.B$LASUBP ANAhIT ; M (A) 

AND 

THE RON' ELE MR.CUANDPA sEIiAR REDLY 
:MLMBER(3) 

THM6 HON 

DATED: So _tt -1993 

- 	 ORLER/•JcCr 1LNT 

R.P./C.P/M.A. Na, 

(W.P.No. 

Adii\ted and Interim directions 

issue  

1ow d 

Dispos\d of with dire.tions 

Dismis$d as Withdrawn 

Dismissed 
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